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The tollowing Aet of the Gujarat Legislature having beon assented to by the
President on the 23rd April 1962 s hereliv published for general information.

M. G MONANI, .
Seeretary 1o the Government of Gujarat,
Legal Departinent.

GUJARAT ACT No. XV OF 1962

L Eist publisked,  after baving  vecvived the wssent of the Presidest in the

vt Goverpment Guzetle’ op the 200k A pril 1962.)
An Act tooamendd the Bombay Talugdart Tenwre Abolition  Aect. 1949,

It is hereby enacted in the Thirteenth Year of the Republic of India as follows :-

1. (4} This Act way be ealled the Bumbay Talugdari Tenare Abolition ( Gujarat Short title

Amendment § Act, 1962, and comme-
' ncement,

a6l
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(2) It shall come into force at once, '

Amendment 2+ In section BA of the Bombay Talugdari Tenure Abolition Act, 1949, in sub-

of section 64 gection (2} for the words ' seven years’’ the words “ eight years’ shall be sub-
of Bom. LXI1 stituted
of 1648, '

Repeal of 8- The Bombay Talugdari Tenure Abolition (Gujarat Amendment) Ordi- Gaj.
Quj. Ord.  nance, 1962 is hereby repealed and the provisions of sections 7 and 25 of the Ord.

. . No. 1

%%‘21 of  Bombay General Clauses Act, 1904 shall apply to such repeal as if that Ordinance of
) were an enactment. 1862.
Bom.

1 of
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PART 1V

Acts of the Gujarat Legislature and Ordinances promulgated and
Regulations made by the Governor.

[ The following Act of the Gujarat Legislature, having been assented Lo by the
President on the 25th May 1963, is hereby published for general.information. ]

AKBAR §. SARELA,
Secretary fo Government,
Legal Department.

£

GUJARAT ACT NO. XXIX OF 1963, x

L J

( First published, after having received the assent of the President in the
“ Gujarat Government Gazefte” on the 28th May 1963.).

An Act to amend the Bombay Taluqdari Tenure Abolition Aot, 1949.

1t is hereby enacted in the Fourtcenth Year of the Republic of India as

follows : —
1. (/) This Act may be called the Bombay Talugdari Tenure Abolmon Short title
(Gujarat Amendment) Act, 1963, and t‘-izmmen
celnen

{2) It shall be deemed to have come into force on 28th February 1963.

2. In section 5A of the Bombay Talugdari Tenure Abolition Act, 1949, Amendmont

Bom,

LXII i sub-section (2), for the words “cight years” the words “ten years” shall be of section 5 A
a ) { . of Bom. LXT}
1949. substituted. ! : of 1048,

—_— }
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PART IV

Acts of the Gujarat Legislatore and Ordinances promulgated and
Regulations made by the Govemnor.

The following Act of the Gujarat Legislature having been assented to by the
President on the 11th November, 1966, is hereby published for general information.

SUMANT M. VIDYARTHI,
Secretary to the Government of Gujarat
Legal Department.

- GUJARAT ACT NO. 21 OF 1966.

( First published, after having received the assent of the President in the
“Gujarat Government Gazette” on the 21st November 1966.

An Act further to amend the Bombay Taluqdari Tenure Abolition Act, 1949 for
certain purposes.

It is hereby enacted in the Seventeenth Year of the Republic of India as
follows :—

1. This Act may be called the Bombay Taliqdari Tenure Abolition (Amend- Short title,
ment) Act, 1966.

2. In section 5A of the Bombay Talugdari Tenure Abolition Act, 1949, after Amendment

Bom.. 1 s N ; 1
Ioal_KlI sub-gection (24), the following sub-section shall be inserted, namely :— 2:;3:;:”;‘;3
1949, of 1949,

“(2B) Notwithstanding the expiry of the period specified in sub-section (24),
the right conferred under sub-section (I) may be cxercised before the end of
March, 1968.".

- 73
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PART IV

Acts of Gujarat Legislature and Ordinances promulgated and Regulations made
by the Goveruor

The following Act of the Gujarat Legislature having been assented to by the
President on the 5th October 1968 is hercby published for general information.
SUMANT M. VIDYARTHI,
Secretary to the Government of Gujarat,
Legal Department.

GUJARAT ACT NO. 19 OF 1968.

(First published, after having received the assent of the President in the “Gujarat
Government Gazette” on the 6th October 1968.)

An Act further to amend the Bombay Talugdari Tenure Abolition Act, 1949.
It is hereby enacted in the Nineteenth Year of the Republic of India as follows:—

I. This Act may be called the Bombay Taluqdari Tenure Abolition (Gujarat ,, . ..
Amendment) Act, 1968. ott title,

Bom. 2. In section 5A of the Bombay Talugdari Tenure Abolition Act, 1949, after Amendment
of sub-section (2B), the following sub-section shall be inserted, namely: — of section

“2C) Notwithstanding the expiry of the period specified in sub-section (2B), %‘%n‘:f LXII
the right conferred under sub-section (J) may be exercised before the end of of 1740,
March, 1969.”.

g;'({ 3. The Bombay Talugdari Tenure Abolition (Amendment) Ordinance, 1968 is Repeal of
No.'1 hereby repealed and the provisions of sections 7 and 25 of the Bombay General ¢yj. Ord.
of Clauses Act, 1904 shall apply to such repeal as if that Ordinance were anNo.1 of
1968, enactment. 1968,
Bom.,
1 of
A004.
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